- 27 of ~1956

7 or 19567 - Representatzon of the, People (Mzscellaneous ' ' 1011

_ Provisions)” - '

Representatmn of the People (Second Amendment) Act, 1956, for
any illegal practice or tor any corrupt practice other than the cor- .

"“any ‘corporation in which the apprOpmate Government has any

of section. 7.

share or financial 1nterest” the words and brackets “any company. or
corporatlon (other than a co-operative society) in the capital of
which the appropriate Government has not less than twenty-ﬁve per
cent. share” shall be substituted.

4. Notwithstanding anvthing contained in section 33 of the prin- Sp?cial ro-
. - . . . . vision Ior
cipal Act, where a person detained in prison or other custody in any pomination /
Portuguese territory wishes to stand as a candidate at any election in case of ~{’%

that may be held within one year from the commencement & this l‘ii,’fé'\?geéisf

"Act, the nomination paper of such person-and any declaration céri- territory.
‘tained therein may be signed on his behalf by the proposer; but no
‘such nomination paper shall be received by the returning officer un-
:less at the time of its delivery the proposer produces before that

officer—

_ (a) a writing signed by such person and showing his inten-
. tion to stand as'a candidate, -and.

(b) a certificate signed by a Secretarv to the GovernmentA
of India in the Ministry of External Affairs that the person. is
detained in prison or other custody in Portuguese territory.

N

5. Tt is hereby declared that the office of member of the Council gf""entm“ of '
lisqualifica-

"of Advisers associated. with the Chief Commissioner of Manipur or tion - for
‘with the Chief Commissioner of Tripura shall not disqualify membership

of Parliament

‘the holder thereof for being chosen as, or for being, a member of Par- in certain

-~'.11ament o - cases,

An Act to establish standards of weights and measures based

. Measures Act, 1956,

P 1 ')
THE STANDARDS OF WEIGHTS AND MEASURES " e {71 B.

ACT, 1956 :
W o | /

on the metric system
! [28th December 19561!

BE it enacted by Parhament 1n the $eventh Year of the Renubhc
of India as follows:—

xtent and
commence-
‘ment,-

- 1. (1) This Act may be called the Standards of Weights —and Sh°ft mlc
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©(2) It extends to the whole of Indla except the State of J ammu
o and hashmlr . .

y ~ '
Higy, by notification - in the Ofﬁcml Gazet’ce appomt and ‘different
dates may be appointed for dlﬁerent prov151ons of this Aect or for

different -areas or for different classes of undertakmgs or for
. ‘different classes of ‘goods. :
Definjtions. 2. In this Act, unless the context otherwise requires,—
{e) “First General Conference of Weights and “Measures”
“means the Conference Generale des poids et Mesures held at
‘Paris in 1889;

© (b) “International Bureau of Weights and Measures” Imeans N

the Bureau Internationale des poids et Mesures at Sevres in _ :
’lzf‘rance; : ®
" (¢) “kilogram” means the mass of the platinum-iridium

"~ ¢ylinder deposited at the International Bureau of Weights and
Measures and declared international proto-type of the

‘kilogramme by the First’ General Conference of Weights and
Measures,

(d) “metre” means the distance, at zero degree centigrade !

" and under normal atmospheric pressure, between the axes of

the two median lines traced on the platinum-iridium bar

deposited at the International Bureau of Weights and Measures

.and declared international proto-type of the metre by the Flrst
N General Conference of Weights and Measures;

(e) “normal atmospheric pressure” means the pressure -
exercised by 101325 newtons per square metre, a newton being , g
the force which imparts to a mass of one kilogram an accelera- , |

... tion of one metre per second per second.

g
© 'Primaryunit 3, (1) The primary unit of length shall be a’metre.‘ |
.of length. : ,
' (2) For the purpose of deriving the value of the metre, the
. ' 7 Central Government shall cause to be prepared a national protos

 type of the metre and shall cause the same to be certified in terms ¥
of the international proto-typé of the metre and shall deposit the

.same in such custody and at such place as the Central Government
‘may think ﬁt

Primary unit

4. (1) The prlmary unit of mass shall be a kllogram
of mas ind |
: z?ae?éﬁt, 2) For the purpose of- deriving the value of kﬂogram the - ¥
= "% Central Government shall cause to be prepared a national prcto- i

type of the kilogram angd st aH caupe the same to be cerhﬁed in

}l]s in so far a




each other in vacuum, produces

R ! Government may thmk ﬁt.

(3) Notw1thstand1ng anythmg

kilogram.

"ntamed in. sub-sectron (1) of

- this section and seetion 12, the. pr' ary unit of mass. for prec1ous
. stones 'shall be a carat which is.eqgal-to one-ﬁve—thousandth of -one

(4) The standard unit of Weight at any place shall be the Welght

5. (1) The primary unit of time shall be a secon_d.

" (2) A second means 1/31,556,92
year for 19000, the year comimen
on the 1st day of January, 1900.

6. (I) The unit of electric curient shall be an ampere.

_ of the primary unit of mass at thdt place.

Unit of time,,

5L 975 of the length of the tropical
cing at 12°00 hours universal time

n

Unit of
electric

(-‘2)" An ampere means that cdnstant current Whlch flowing in current,

two parallel straight conductors
circular cross section and placed

metre length between the condu

of infinite length, of negligible
at a distance of -one metre from
a force of 2 X 10" newtons per
ctors,

7. The scale of temperature sl;all be the centlgrade scale other- Scale of

pheric pressure, is taken to be z
ice and one hundred degrees at

.8.- (1) The unit of luminous

(2) A candela means one-siy

. temperal
wise known as celsius where the femperature, under normal atmos- < F° ture,

ro degree at the melting point of
he hoiling point of water.

intensity shall be the candela, = Unitof .
laminous
tieth part- of- lummous ‘intensity lntemlty

normally emitied by one centinetre square of integral radiator

(black body) at the temperature]

9. The pr1mary unit of area §

10. The primary unit of volyme shall be the cublc metre

of solidification of platinum.

hall be the square metre. Primary unit
of area,

]
. 11. The unit of capacrty shall

Primary unit
of volume.

be a litre which is the volume Unit of

© . occupied by the mass of one kqogram of pure air-free water &t the capacity.

temperature of its maXJmum degnsny :and under normal atmosphemc

pressure

- 12. The Central Govelnment may, by notrﬁcatmn in the Ofﬁ01a1 Secondary
Gazette, declare in relation to Lhe umts of mass and measures refer- ““(‘i“ of mass:

red to in sections 3 and 4 ancg s

ections 9 to 11 both mcluswe, the grlleasure‘\

magnitude and denomlnatlonsg of such units of mass and measures

i
o f

7
§
i

'_ " as it thinks fit to be the senon%ﬂary units of mass and measures under
thli Act: L /
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Standards of ’
-mass and

measures,

Continuancs

of certain
weights and
measures

- during

transjtional
period,

Sets of stan=
dards of
mass and
measures.

Conversion
of existing
weights: and
measures -
into standard
mass and
measures,

pOWer of ten (pos1t1ve~'or negatWe)" f an‘y one of such umtsvv

of mass and measures declared nnd T . section 12 shall »be the
standards of mass and measures.

(2) No unit of mass or measure othjer than the units of mass and
-measures referred to in sub-section (%) shall be used as a standard

.TNAass or measure. : . . i

14. (1) Notwithstanding that this Act has come into force in
respect of any area or class of goods lor undertakings, the Central

13. (1) The units of massand me sures referred to in sect1ons 3
"~ and 4 and sectlons 9 to 11, both inclyisive, and the secondary units

Government may, by notification in thg Official Gazette, permit the .

continuance of the use, after such commencement, in respect of that
area or class of goods or undertakings, af such weights and measures,
in addition to the standards of mas§ and measures and for such
period, not exceeding three years, as may be spec1ﬁed ‘in the

notification. ORI HW\W -

(2) Nothing in sub-sectlon (1) shallibe deemed to empower ’che
Central Government to issue any such notification in respect of any
weight or measure which was not in
commencement of this Act.

15. (1) The Central Government sh,ll cause to be prepared as
many sets as it may deem necessary of such standards of mass and
measures referred to in section 13 or multiples or sub-multiples
thereof as the Central Government may consider expedient, and
shall cause each mass and measure of shich set to be authenticated
as having been ascertained from the rimary units of mass or
measure, as the case may be. 1 -

use immediately before the

© (2) The Central Government shall sﬁlpply to each of the State
- Governments as many such sets as it ma} deem fit.

- 16. (1 ) The value expressed in termsjof any We1ght set forth in
sub-section (1) of section 3 of the Stanflards of Weight Act, 1939,

or in terms of any measure expressed in §nches, feet, yards or"miles'

9 of 193¢.

or in' gallons may be converted into thej value expressed in terms -

of a standard mass or measure at the rates specified in the First

Schedule

(2) The Central Government may, by notiﬁcation in the Oﬂimal
Gazette, specify the rates at which the vilue expressed in terms of

any weight or measure other than thdse referred to in sub-

“section (I) may be converted into the vallie expressed in terms of 3 .

standard mass or measure,




w N

oQ

' '/or order under

" _instruments to a

£ 1830,

f 1939,

specified in the

sub-section (2),

(4) Where ir
any weight or nj

expressed in ter

. the calculation,

in such manner

17. (1) The
Official Gazette,

(2) In partie
foregomg power,

ing matters, nam

(a) the

-other than those]
~as.references to
Or measure, as t

ces in -any’enactment or in.sny:netification;: rule
value expressed in terms of any weight or fmieasure
of a standard mass or measure shall be construed
that value expressed in terms of a standard mass
he case may be, converted thereto at the rates
First Schedule or in the notification issued under
hs the case may be. ‘

easure is required to be converted into that value

1s of a standard mass or measure under this section,
r the purposes of ‘such transaction, shall be made
s may be prescribed by rules.

entral Government may, by notification in the
ar, and without prejudice to the generality of the

such rules may provide for all or any of the follow-
ely:—

;\ake ruleg to carry out the purposes of this Act.

reparation of the standards of mass and measures

- under section 15;

(b) the

stody of the set cf standards of mass and measures

which are td be maintained by the Central Government and

the periodic
(c) the

standards of

ments; -
(d) the

standards of

for being uss

in any class
(e) the

verification and adjustment thereof;

heriodical verification and adjustment of sets ofs
mass and-measures supplied to the State Govern-

limits of e_rrOr which may be tolerated in: the

mass and measures when they are méanufactured

bf transactions in particular;
manner in which the value expressed in terms of

any weight dr measure other than in térms of a standard mass.

and measure

(f) any ¢

(3) All rules

thirty days befor
after they are m
Parliament may

i

may be converted thereto; and

ther matter which has to be, or may be, prescribed.

made under this Act shall be laid for not less than

easures of Length Act, 1889, and the Standards of
, are hereby repealed.

pny enactmént or in any contract deed ‘or other . . .

any transaction the value expressed in terms of

Power 10
make rules,

d, or are being used, in transactions generally, or-

‘e both Houses of Parliament as soun as possible .
ade, and shall be subject to such modifications as.
make during the session in which they are so laid
- ‘or the session immediately following. ‘

18. (I) The N
Weight Act, 193¢

14
!

Repes!,




.'the extent‘tcl). Whlch -they contain :J
" te eny provision- of this Aet, ‘stand mpealed

‘provision thereof in respect of any
takings, there is in force in respect

iny ‘prbVlSlon Wh

3) 1, immediat'ely before thé. chmmencement of th1s Act or -any

area or class of goods or under-

of that area or class of goods or
undertakings, any law which corrgsponds to this Aet or to afy
provision thereof and which is nop repealed by sub-section (1) -or

“sub-section (2), that,corresponding law shall stand repealed.

, R
THE FIRST SCHEDULE
i [See sectipn 16(1) ]|

- STANDARDS loF WEIGHT

1 grain - == 0°'000064799 kilogram.

I ounce = 0°0283495 kilogram, .

1 pound = 04535924 Kilogram,

I WL, = 50°802 Kkilograms,
"I ton | = 10I16'05 , ilograms, -

1 tola = 00116638 ikilogram,
1.seer = 093310 |kilogram.

1 maund = 373242 kilograms,

STANDARDS OF LENGTH AND CAPACITY
1 inch = -0'0254 metre (exact),
1 foot = 03048 fnetre (exact).
1 yard - = 0'9144 | metre (exact)
1 mile == 1609°344 | metres (exact).
1 imperial . . .
gallon. == . 4'54596 litres. .

iy ~ THE SECOND SCHEDULE
., [See seetion 18(2)]

"1, The Assam’Adoption of Standard We1ghts Act, 1955
(IX of 1955).

2. The Bhopal State Weights and Measures Act, 1953
(XV of 1953).

8. The Bihar Weights Act, 1947 \XVII of 1947y,
4, The Bombay Welghts ‘gnd Measures Act, 1932 (XV of 1932)

5. The Central Provinces and Berar Welghts and Measures
of Capacity Act, 192¢ (II of 1928).




11,
. 1902).

12.
13.
14,

15.

16.

.‘>The Coorg Act 1954 (VII of 1954) ; ~ _
. Thé Hyderabad Weights and. Measure Act 1366- Fash (XIV’

. The Madhya Bharat Weights Act,
10.

of 1356 Fasli).

b54 (21 of 1954)

The Madras Weights and Measured Act, 1948 (XX of
1948), as in force in the State of Nadras or of Andhra.

The Mysore Welghts and Measurds Act, 1902 (III of

The Orlssa Weights and Measures vct 1943 (’VII of 1943)
The Punjab We1ghts and Measures Act 1941 (XII of 1941},

The Rajasthan Welghts and Measgures Act, 1954 (XIX of
1954)

The Travancore We1ghts‘ and Mdasures Act, 1085 (VI of
1085).

The United Provmces Welghts and Measures Act, 1947
(XXIIT of 1948). ;

THE FARIDABAD DEVELOPMENT CORPORA’I I6M

SECTIONS

ACT, 1956 . P

ARRANGEMENT OF SECTIONS -
CHAPTER 1

‘PRELIMINARY

‘1. Short title.

2. Definitions,

CHAPTER II

ESTABLISHMENT OF THE CORPORATION

3. Incorpora’uon -
4, Constitution of the Corporatlon

< 5. Term and conditions of service of members, - "
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